IN THE INCOME TAX APPELLATE TRIBUNAL
“A” BENCH, MUMBAI

BEFORE SHRI AMIT SHUKLA, JM, &
SHRI GAGAN GOYAL, AM

HIUIAY./ I.T.A. No. 1534/Mum /2021 &
Cross Objection No. 21 /Mum /2021

(ﬁ%l'fTUTa'Ef/Assessment Year: 2014-15)

DCIT Cen Cir - 7(4), M/s La Trendz
R. No. 658, Aayakar Fabrica Pvt. Ltd.
Bhavan, M. K. Road, | ddMH/ | 29, Apporva
Mumbai-400 020 Vs. |Industrial Estate,

Makwana Road, Off
Andheri Kurla Road,
Mumbai-400 059

RITITERAN /SIS HRYE /PAN No. AAACLS260A

(&mFIT%ff/Appellant) (W%ﬁ/ Respondent)
fienefferiaiRT/ Appellant | : | Smt. Shailja Rai, Ld.
by DR
TafdI3RY/Respondent | : | Shri Rakesh Joshi,
by Ld. AR
S RCIECARIRECT
Date of Hearing 31.05.2022
YIYUTh ARG /
Date of | : |31.05.2022
Pronouncement
3GA/ORDER

Per Amit Shukla, Judicial Member:

The aforesaid appeal has been filed by the revenue and the

Cross Objection filed by the assessee against the impugned order



I.T.A. No. 1534/Mum/2021
CO No. 21/Mum/2021
M/s La Trendz Fabrica Pvt. Ltd.

dated 22.06.2021, passed by Ld. CIT(A)-49, Mumbai for the

quantum appeal of assessment passed u/s 143(3) for AY 2014-15.

2. At the outset, Ld. AR appeared on behalf of the assessee
submitted that the tax effect of the relief granted by the Ld.
Commissioner of Income Tax (Appeals) is below Rs. 50 lacs and as
per Circular No.17 of 2019 dated 08.08.2019
[F.N0.279 /Misc.142/2007-TTJ(Pt.) issued by the Central Board of
Direct Taxes (CBDT), Department of Revenue, Ministry of Finance,
Government of India, the CBDT has revised the monetary limit for
filing appeals before the ITAT from the existing limit of Rs. 20 lacs
to Rs. 50 lacs. In the light of the aforesaid facts, he submitted that

this appeal is not maintainable and liable to be dismissed.

3. The Ld. Departmental Representative (DR) fairly conceded that
this appeal is not maintainable in light of the aforesaid circular
issued by the CBDT. The Ld. DR also did not point out that this
appeal falls in any of the exceptions carved out in the above said

circular.



I.T.A. No. 1534/Mum/2021
CO No. 21/Mum/2021
M/s La Trendz Fabrica Pvt. Ltd.

4. We have gone through the order of the Ld. Commissioner of
Income Tax (Appeals) and the grounds of appeals. We find that the
tax effect in the above referred appeal is less than Rs. 50 lacs.
Accordingly, we dismiss the aforesaid appeal filed by the Revenue

as not maintainable /withdrawn.

5. Since we have already dismissed the appeal of revenue as not
maintainable, the Cross Objection filed by the assessee is treated as
infructuous. Accordingly, the CO filed by the assessee is also

dismissed.

6. In the result, the appeal filed by the revenue and CO filed by
assessee stands dismissed.

Orders pronounced in the open court on 31st May, 2022.

Sd/ - Sd/ -
(Gagan Goyal) (Amit Shukla)
Accountant Member Judicial Member

H&% Mumbai;[¢di® Dated : 31/05/2022
Sr.PS. Dhananjay

Gﬂwqﬁlﬁﬁm/Copy of the Order forwarded to:
1. 3Uiemdf/ The Appellant
2.  Udf/ The Respondent
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3TSRMIYR/ BY ORDER,
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